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CASE NO. :
Appeal (civil) 1112 of 2003

PETI TI ONER
Conmi ssi oner of Central Excise, Janshedpur

RESPONDENT:
M's Dabur (India) Limted

DATE OF JUDGVENT: 01/04/ 2005

BENCH
S. N Variava,Dr. AR Lakshmanan & S. H Kapadi a

JUDGVENT:
JUDGVENT

ORDER

This Appeal is filed against the Judgment of the Custons, Excise
and Gold (Control) Appellate Tribunal (CEGAT), Eastern Bench, Kol kata
dated 26th June, 2002.

Thi s Appeal is only against that portion of the Judgment where
the Tribunal has held that the extended period of Iimtation was not
avail able to the Departnent as classification lists filed by the assessee
were duly approved fromtine to tine.

This Court inthe case of OK Play (India) Ltd. vs. CCE, Delhi-
[11, (GQurgaon) reported in 2005 (66) RLT 657 (SC) held that in cases
where classification list filed by the assessees have been duly
approved then the extended period of limtation would not be avail abl e
to the Departnent. W are in agreenment with this view W,
therefore, see no infirmty in theinpugned Judgnment. ' W see no
reason to interfere

The Appeal stands dism ssed. There will be no order as to costs.




